
  
 

 
 

 

 

 
 

 

 

  

 

    

 

 

 

  

        

             
 

 

 

 

 

FA No. 1 of 2013 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Learned counsel for parties are present in Court. 

Learned counsel for respondents states that he 

requires some more time to furnish the list of documents to 

learned counsel for appellant. He, thus, prays for and is 

granted two weeks’ time to do the needful. 

List the matter on 12.09.2014 for hearing. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

   

 

 

 

 

 

  

        

             
 

 

 

 

 

FA No. 2 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Mrs G Purkaystha, learned Advocate, appears for the 

appellant and Mr KS Kynjing, learned senior Advocate, 

represents respondent No. 1. 

Issue notices to respondents No. 2 to 4.
 

Lower court record be summoned in the meantime.
 

List on 16.09.2014.
 

CHIEF JUSTICE 

(ACTING) 

dev 



 
  

 
 

 
 

 
 

 

 
  

 

 

  

        
             
 

 

 

 

 

MC No. 213 of 2014 
IN WP(C)No. 275 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 

JUSTICE (ACTING) 

28.08.2014 

In view of the order passed in WP(C)No. 275 of 

2014, this Misc. Case also stands disposed of. 

CHIEF JUSTICE 
(ACTING) 

dev 



 
  

 
 

 
 

 
 

 

 
   

 

  

 

   

 

  

 

 

  

  

        
             

 

 

 

 

 

MC No. 240 of 2014 
IN WP(C)No. 285 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 

JUSTICE (ACTING) 

28.08.2014 

Mr ND Chullai, learned senior Advocate, appears for 

the applicant and Mr HS Thangkhiew, learned senior 

Advocate, represents the respondents. 

As learned counsel for respondents does not have 

any objection to the application for amendment of cause 

title in WP(C)No. 285 of 2014 and MC No. 228 of 2014 

being allowed, this Misc. Case is allowed and disposed of. 

Learned counsel for the applicant shall carry out necessary 

correction during the course of day. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
  

 
 

 
 

 
 

 

 
 

 

 

  

  

  

 

 

 

 

  

        
             

 

 

 

 

 

MC No. 242 of 2014 
IN WP(C)No. 258 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 

JUSTICE (ACTING) 

28.08.2014 

Mr RL Yadav, learned senior Advocate, appears for 

the petitioner and Mr KS Kynjing, learned senior Advocate, 

represents the respondents. 

Even after hearing at length, there is no consensus 

between learned counsel for the parties as to what amount 

of arrears of demand charge and interests thereon be paid 

by the petitioner for restoration of electricity connection in 

question. 

In order to provide them further time, list this matter  

tomorrow (29.08.2014). 

CHIEF JUSTICE 
(ACTING) 

dev 



 
 

 
 

 

 

 
 

 

 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 198 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

As per consensus between learned counsel for the 

parties, let this matter be listed on 01.09.2014 for 

arguments. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

 

 

 

   

 

 

  

        

             
 

 

 

 

 

WP(C)No. 201 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Mr HS Thangkhiew, learned senior Advocate, appears 

for the petitioner and Shri SC Shyam, learned senior 

Advocate, represents the respondents. 

On the request of learned counsel for the petitioner, 

let this matter be listed tomorrow (29.08.2014) along with 

WP(C)No. 202 of 2014, WP(C)No. 203 of 2014 and WP(C)No. 

204 of 2014. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 202 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

As per request, list this matter along with WP(C)No. 

201 of 2014 tomorrow (29.08.2014). 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 203 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

As per request, list this matter along with WP(C)No. 

201 of 2014 tomorrow (29.08.2014). 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 204 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

As per request, list this matter along with WP(C)No. 

201 of 2014 tomorrow (29.08.2014). 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 230 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Mr S Sen, learned Advocate, appears for the 

petitioner and Mr KP Bhattacharjee, learned GA, represents 

the respondents. 

Learned counsel for the respondents prays for and is 

granted further two weeks’ time to seek instructions. 

List thereafter on 19.09.2014. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 231 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Mr AH Hazarika, learned Advocate, appears for the 

petitioner and Mr KP Bhattacharjee, learned GA, represents 

the respondents. 

Learned counsel for the respondents prays for and is 

granted further two weeks’ time to seek instructions. 

List thereafter on 19.09.2014. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 237 of 2013 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Learned counsel for the petitioner prays for 

adjournment with the consent of learned counsel for other 

side. 

Let this matter be listed on 17.09.2014 for 

arguments. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

  

 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 249 of 2013 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Learned counsel for the petitioner prays for 

adjournment with the consent of learned counsel for other 

side. 

Let this matter be listed on 19.09.2014 for 

arguments. 

CHIEF JUSTICE 

(ACTING) 

dev 



 
 

 
 

 

 

 
 

 

 

 

 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 256 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Learned counsel for the petitioner prays for 

adjournment with the consent of learned counsel for other 

side. 

Let this matter be listed on 23.09.2014 for 

arguments. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

 

   

 

 

  

        

             
 

 

 

 

 

WP(C)No. 259 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Mr K Paul, learned Advocate, appears for the 

petitioner. 

On the request of learned counsel for petitioner, let 

this matter be listed after two weeks on 11.09.2014 along 

with WP(C)No. 301 of 2014. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 265 of 2013 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Learned counsel for the petitioner prays for 

adjournment with the consent of learned counsel for other 

side. 

Let this matter be listed on 15.09.2014 for 

arguments. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

   
 
 

    
      

   
       

 
 

     
      

   
 

    
  

 
  

 
       

        

 

     

 

      

 

   
 

 
 

       

    

 

         

      

        

     

THE HIGH COURT OF MEGHALAYA
 

WP(C) No. 275 of 2014
 

Smti Liticia Momin, daughter of Shri John Brithon Marak, 
resident of Dakopgre, Arai Mile, under Tura Police Station, 
West Garo Hills District, Tura, Meghalaya. 

……. Petitioner 
-Versus-

1. The State of Meghalaya, represented by its 
Commissioner & Secretary, Revenue & Disaster 
Management Department, Shillong. 

2. The Deputy Commissioner/District Magistrate, West 
Garo Hills District, Tura, Meghalaya. 

……. Respondents 

Mr AS Siddiqui, Advocate, present for the writ petitioner. 

Mr ND Chullai, Sr. GA, present for respondents. 

Date of Order : 28th August 2014. 

O R D E R (ORAL) 

HON’BLE MR. JUSTICE UMA NATH SINGH, CHIEF
 
JUSTICE, ACTING
 

I have heard learned counsel for the parties and 

perused the writ petition. 

2. Learned counsel for the parties at the very 

outset, state that an identical matter, namely, WP(C)No. 

269 of 2014 has been disposed of by this Court vide the 

judgment and order dated 18.08.2014. 



  

         

         

 

 
  

  

   

  
  

 
 

 
   

  

 
 

 
 

 

       

     

 
         
               
 

 
 

 

 

 

2
 

3. The operative portion of the said judgment and 

order vide paras 3, 4 and 5 thereof are reproduced 

hereinbelow : 

“3. Justice shall not only be done, but also appear 
to have been done. The petitioner is allowed to 
produce any evidence in support of her claim over 

the land-in-question and should also be given a 
reasonable opportunity of being heard by the 

Deputy Commissioner (Revenue), West Garo Hills, 
Tura before passing a reasoned order in 
consequence of the notice dated 08.07.2014. It is 

made clear that the whole exercise should be 
completed within a period of two months from the 

date of receipt of a certified copy of this judgment 
and order. 
4. The petitioner has to approach the Deputy 

Commissioner (Revenue), West Garo Hills, Tura 
along with a certified copy of this judgment and 
order and till the exercise is completed in 

pursuance of this judgment and order, status-quo of 
the land-in-question shall not be disturbed. 

5. With the above observations and directions, 
this writ petition is disposed of.” 

4. Thus, this writ petition is disposed of in terms of 

the judgment and order as aforesaid. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

   

 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 278 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Mr HS Thangkhiew, learned senior Advocate, appears 

for the petitioner. 

Issue notice to respondent by Registered Post as well 

as by Dasti. 

List the matter on 04.09.2014. 

CHIEF JUSTICE 

(ACTING) 

dev 



 
 

 
 

 

 

 
 

 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 285 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

As prayed for, let this matter be listed 

tomorrow (29.08.2014). 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 289 of 2013 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Learned counsel for the petitioner prays for 

adjournment with the consent of learned counsel for other 

side. 

Let this matter be listed on 19.09.2014 for 

arguments. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

  

  

 

 

  

   

   

  

 

 

  

        
             
 

 

 

 

 

WP(C)No. 299 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Mr K Choudhury, learned Advocate, appears for the 

petitioner. Shri SC Shyam, learned senior Advocate, 

represents respondent No. 1 and Shri ND Chullai, learned 

senior GA, put in appearance on behalf of respondents No. 

2 to 5. 

Issue notice to respondent No. 6. 

Learned counsel for the respondents- Union of India 

and State of Meghalaya pray for and are granted two weeks’ 

time to seek instructions and file affidavit-in-opposition. 

List the matter on 11.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 30 of 2013 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Learned counsel for the petitioner prays for 

adjournment with the consent of learned counsel for other 

side. 

Let this matter be listed on 15.09.2014 for 

arguments. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

  

  

 

 

  

   

 

  

 

 

  

        
             
 

 

 

 

 

WP(C)No. 300 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Mr K Choudhury, learned Advocate, appears for the 

petitioner. Shri SC Shyam, learned senior Advocate, 

represents respondent No. 1 and Shri ND Chullai, learned 

senior GA, put in appearance on behalf of respondents No. 

2 to 5. 

Issue notice to respondent No. 6. 

Learned counsel for the respondents- Union of India 

and State of Meghalaya pray for and are granted two weeks’ 

time to seek instructions and file affidavit-in-opposition. 

List the matter on 11.09.2014. 

CHIEF JUSTICE 
(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

   

 

 

 

 

   

 

   

  

 

    

  

 

 

  

 

  

        

             
 

 

 

 

 

WP(C)No. 301 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Mr K Paul, learned Advocate, appears for the 

petitioner. Shri SC Shyam, learned senior Advocate, 

represents respondent No. 1 and Shri S Sen, learned 

Advocate, put in appearance on behalf of respondent No. 2 

to 4. 

I have heard learned counsel for parties and perused 

the writ petition. 

It is stated by learned counsel for the petitioner that 

the disciplinary proceedings as recommended by the 

Women Cell of the North Eastern Hill University are 

scheduled for today i.e. 28.08.2014. It is contended that 

the Chairman of Women Cell which has recommended to 

institute disciplinary proceedings has been appointed as 

Inquiry Officer which may cause serious prejudice to the 

petitioner. Thus, it is directed that the proceedings in 

question shall be subject to the outcome of this writ 

petition. Learned counsel for the respondent-University at 

this stage prays for and is granted two weeks’ time to file 

reply. 

List the matter on 11.09.2014. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 326 of 2013 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Learned counsel for the petitioner prays for 

adjournment with the consent of learned counsel for other 

side. 

Let this matter be listed on 22.09.2014 for 

arguments. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 330 of 2013 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Learned counsel for the petitioner prays for 

adjournment with the consent of learned counsel for other 

side. 

Let this matter be listed on 04.09.2014 for 

arguments. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

  

 

 

 

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 384 of 2013 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Mr SA Sheikh, learned Advocate, appears for the 

petitioner and Mr S Sen Gupta, learned GA, represents the 

respondents. 

Learned counsel for respondents prays for and is 

granted further two weeks’ time to seek instructions. 

List the matter on 17.09.2014. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

  

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 56 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Learned counsel for the petitioner prays for 

adjournment with the consent of learned counsel for other 

side. 

Let this matter be listed on 17.09.2014 for 

arguments. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

  

   

 

 

  

        

             
 

 

 

 

 

WP(C)No. 61 of 2013 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Learned counsel for the petitioner prays for two 

weeks’ time on the ground that some connected matters 

are pending before a Division Bench of this Court. 

Let this matter be listed on 16.09.2014 for hearing. 

CHIEF JUSTICE 

(ACTING) 

dev 



  
 

 
 

 

 

 
 

 

 

 

  

 

 

 

  

        

             
 

 

 

 

 

WP(C)No. 84 of 2014 

BEFORE 

THE HON’BLE MR JUSTICE UMA NATH SINGH, CHIEF 
JUSTICE (ACTING) 

28.08.2014 

Mr N Mozika, learned Advocate, appears for the 

petitioner and Mr SM Suna, learned Advocate, represents 

the respondents. 

Learned counsel for the respondent prays for and is 

granted three weeks’ time to seek instructions. 

List the matter on 24.09.2014. 

CHIEF JUSTICE 

(ACTING) 

dev 


